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it is not so. After I had announced that 
7 minutes, would be given, on the ie- 
quest of your Whip, [ have not made 
any discrimination. So do not brftig thi* 
charge against me If jou take more 
time, it means that your other colleagues 
will not have the time. Otherwise, I 
have no reason to deny you the time.
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15.05 hrs.

DEATH OF MEMBER

MR. DEPUTY-SPEAKt R • I have a 
very sad news to announce A little 
while ago, a very valued colleague, Shri 

Teja Singh Swatantra, was seized with 
a heart attack' and he was taken to the 
Willingdon Hospital where he was de­
clared to have passed awav.

Death comes to everybody, but when 
it comes in this manner it is like a 
mighty blow at the heart. I think 
obituary references to his passing away 
will be made on Monday. We cannot
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[Mr. Deputy-Speaker] 
do it just now. But I  take it that the 
House joins with me in conveying to 
the members of his family that we share 
their grief, and we send to them our 
sympathies and condolences.

As a mark of respect to the memory 
of this departed colleague, the House

will stand adjourned to meet again at
11.00 A.M. o& Monday.

15.07 his.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday,-April 16, 
\m \C hattra  26, 1895 (Seka).
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